AL

CENTRAL ADMINISTRATIVE TRIBUNAL Y
‘-". GUWAHATI BENCH ‘
- | GUWAHATI-05
(DESTRUCTION OF RECORD RULES,1990)
INDEX
LOATA No..ﬁ'ﬂe{ ..............
RcA' C'OP NOOOO 000000000 9000080 qob00000
E.P/MANO..oosevrisnss sesssrsaens
1. Orders Shcct DR 5\’7&/ 4000 ............ PgJ- .............. to.. ‘0\ ‘
;{/ 0 - oshery MW
2. Judgment/Order atd. A4/ IAAA0...... PgW)‘e’f’ oo, SR, 4, .
3. Judgment & Order dtd.......covrverrens Received from H.C/Supreme Court |
4,
5,
6.
14, Amendement Reply by Respondents,........coceevennes erens
15°'Am°ndm°‘nt Reply filed by the Applicait......cccevurrernene
— 16. Counter T — —
.“' /”/‘.
SECTION OFFICER (Judl)
V.



) FORM NO. 4. . \
1 ( See Rule 42)
In The Central Administrative Tﬂbunal
GUWAHATI BENCH : GUWAHATI
ORDER: SHEET
APPLICATION NO. s‘y& CTD OF 199
Applzcant(s) /C:er\/ /\/ %{fom /22/(//(7
Respo?!ndent(s) A/LAom Z( J) O /\27( &g
) [-
Advomte for Applncant(s) /\7{/ /7') % moel
@? ‘A.d\éroc'{ate for Respondent(s) (" /} /&C, X
. i .
Notes | of the Registry Date Order of the Tribunal
: " |14.2.2004 present : Hon'ble Mr.Jjustice D.N.
| Baruah, Vice-Chairman and Mr.G.L.
j Sanglyine, Administrative Member.
fiﬂt apication 1 -
O aﬂd ithin faos
e Ut‘ Ry = Let 'the case be listed on
ng‘o b “'1:11 vide 18.2.00. -An attempt to be made
e L”’J\ RegrH¢ SZ/j’ to Wispose of the same on that
I /Ot RewD day. Records shall be produced
on that day. |
e Y
“Ha '\.fv; f
o . Member Vice-Chairman
i W i
| 18.2.00 On the prayer of Mr A. Deb Roy.
learned Sr. C.G.S.C. the «case is
adjourned till 25.2.00.
|
i Member Vice-Chairman

nkm




v

0.A. No. 57/2000

Notes of the Registry Date ( 7 Order of the Tribwnmal 7 %
t; { jj.2§;2;0q;jﬁﬂ | Mr A.vneb Roy. 1earned Sr. C.G.
' ¥ SeCo. submlts that regarding the payment
£ . ,?‘; of pension process has already been -
| »;z e | ‘taken.'He further submits that it will
‘ jﬁ ‘‘gake’ two months time for givingj|her.
family pension. Otherwise her pénsion
! .shall be paid cn, the expiry. of. .two
months. The reSpondent No.3 is also
_ present. ,

' . i c“ S (
g‘g(gﬁvvﬂ In view of the consent order nhe
‘549?7 4>,yv\a&A~ application 1s digposed of.. However

fa ' if “the payment' of pension is ‘ot made
Ay been el ey p
i within two months liberty is granted o
Y . ) / > - SN F&Y s U N N
POV Y2 /”‘” ©to the applitant to.dpproach this. "
[lo. Lt fro lhs Tribunal. .
portis, |
| ‘ Member Vice-Chairman
U/'M QMg
trd
DI v P GA 73w P?D )
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attér death of her slder son lats &3
family members

£ ¢

ather LA T cultivabhle

her Ffamily. Due to

fo1 .
LOLE easn nar madred

for his whole 14§

membhers

Cied for family
itied to  them
sleo praved for

second son Md.

to supply necessary documents for  her

meion and also for appointment of her

son, 0 Md. Jalsl ALAL on comp e ground.

applicant - supplied a&lil

betore the Respondents Ffor

family pension. 11

the
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ezpondents have not yet issued the Ffamily

pension to the applicant since the ﬁatn of her

BN i;e.s* from 11~-07-19931 to tiill now. The

applicant has requested on many ooocasions to

the Respondents for early payment of ih@ family

pension to her but the Respondents have fturned

a deat ear on the matter.

4.6 That after the death of applicant’'s
¥

son the family members of the applivant has to

tace tremendous  financial hardships and also

mental swufferings. Thereatter, the applicant

approached the authority concerned for getting

the family pension. She filed various represem—

tations Before the authority. lLastly, she filed

representation bhefore the Ministry of

Fersonnel o Fublic frievance and Fensions

Department, Mew Delhi. The Department of
Fension forwarded he? rmpr'b@n“dfxmn hefore the
Defence D@partm@nf o 13-12-99 Ffor necessary
action. But till today the FRespondents have

not paid the family pension to the applicant.

Annexure-F  is  Lhe phatocopy of the
letter dated 13-12-99 idssued by the

Department of Fension New Delhi.

4.7 That your épplicaﬁt submits that she
s a helpless widow lady and alsoc all of her
children arfe demeﬁdamf to her. No one of her
children are anploved o supporting  her

fimancially. dMaw all of her family members are

at the verge of starvation. She has already
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Zra Floor, Lol
Ehan Markesi,
Mo Dt hil -3 30005
NGO REPWSE/CLLZ003, 1999

10

o

Sedretary (WEL)
Dept. of Defence
South Block

New Delhi 1100L1L

T AN

"% NAT:ONAL INFORMATICS CENTRE *

Dear Sir/Madam,

We  are sending the representabl
grievance Mo. Nil Dated 28710792
department as per details given below o~

receive

S, NEKNON M/ 0
VILL L - KaHARA,

DIST.~ BARPETA (ASSA6M)

Nama & address BIET
o f the

Representationist

- ' Subject of of Family Pension

o Representation

Grant

Ministry of Fersonnel fublic G fevances & Pensilons

DEPARTHMENT 0OF PENSION & PENSLONERS” WELFARE

Naval Bhawvan,

[MXET L~ SaRUTETA,

|
2

s WY

i

.

1
i

KNN TLAR Y

LISz 09

'
s e .L‘ - B

on/
el by Lhis

LATE AJIT ALT

FIm-78212318.

t
[ﬁ R AL Mty .., warial, AN TS .

+ MATIOMAL INFCRMATICS CENTRE »

by Mecessary action as considered appropriate

s may be taken to redress the grievance wit:
~ reference Lo relevant rules and & suirkabl

&

eply may be sent to the complainant..
Thanking You,

Yours  Tai

DEPUTY SECRETORY TO THE GOVERNMENT

Capy to Smi. NEKNON BIRI ©° M/0  LATE AJIT

@ For Information

A
Under
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t

2

thTully,

OF INDIA ]

YMTIAMNT
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